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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AILEGED PROPOSAL FOR PURCHASE OF
ISLANDS IN INDIAN OcEAN BY UK. FOR
MILITARY BASES
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The Minister of Extermal Affairs
(Shri M. C. Chagla): Sir, this subject
was discussed in the Rajya Sabha on
November 18 and in the Lok Sabha
on November 23, 19685. The Deputy
Minister made a statement in the
Rajya Sabha while the then Foreign
Minister made a statement in the Lok
Sabha. We stand by the attitude
taken by the Government of India
on this question in those statements.

With reference to recent reports os
this question Government have made
further enquirics. According to the
British what 15 being done now 1s
nothing more than what was contem-
plated before. According to them,
there is no idea of getting up military
basex or stationing of foreign troops
on these islands, They claim that the
present proposal is no differeat from
their previous proposal and the idea is
to give only transit, and re-
fuelling facilities to British and Ame-
rican military planes going to the Far
East. They further claim that this is
necessary in view of British commit.
ments to Malaysia, Australia and Hong
Kong and American commitments in
the East. What the British Gov-
ernment are proposing to do now is to
negotiate she purchase of three pri-
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Indion Ocean (C.A) |
vately owned islends, viz. ¥urquhar,
Desroches and Aldabra in the Seyche-
lles group and the Chagas Archipalage
which belonged to Mauritins, for the
provision of transit and refuelling-
cum-communication facilities.

Government of India's position has
been made clear in the past and thers
is no change in our stand. We have
subscribed to the Bandung Declaration
of 1855. We have also signed the
Cairo Declaration of 1964 on the sub-
ject of establishment of bases in the
Indian Ocean and we stand by them.

We have also subscribed to resolu-
tion No, 1514 of 14th December, 1960
and No. 2088 of 4th Jaunary, 1966,
adopted by the United Nations Geue-
ra]l Assembly dealing with thig subject.
Resolution No. 2088 “notes with decp
concern that any step by the adminis-
tering power to detach certain islands
from the territory of Mauritius for
the purpose of establishment of mili-
tary bases would be in contravention
of resolution No. 1514”. It further
“invites the administering power to
take no action which would dis-mem-
ber the territory of Mauritius and
violate its territorial integrity.”

We are opposed to the establishment
of mi'itary bases in the Indian Ocean
area as it might lead to an increas>
in temsions in this region. We hope
that, in the larger interest of peace,
the British authorities will bear In
mind our feelings ang the feelings of
other countries in this region snd de-
sist from setting up any military bases
in this area.
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Bhri M, C. Chagia: Yes, 8ir; apart
from malung inquiries, we have madsz
representations.

Shri George Fernandes: Not repre-
sentations, protests,

Shri M. C. Chagla: Representations
which amount to protests.

Shri Vasudevan Nair (Peermade):
What does that mean?

Shri M. C. Thagla: That means, we
have pointed out to the High Commis-
sioner for United Kingdom in Delhi
that what they are trying to do is
opposed to the United Nations resolu-
tions. The explanation given by the
High Commissioner is what we have
stated, namely, that their intention is
not to set up any base. BEven so, we
pointed out that it was opposed to the
United Nations resolution because the
resolution comes to this. If a country
is independent, it can do what it likes
with any part of its territory—it can
itsalf; it can tranafer its
or a part of it o other
t when a country ig not

il
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independent, to dismember that
country is 1 gainst our stand for anti-
colonialism. Today Mauritius ig still
not independent, Seychelles is still
a British colony. Therefore, any
attempt on the part of the British
Government to dismember either
Mauritius territory or  Seychelles
Islands would really amount to a vio-
lation of the United Nations resolu-
tion. We have pointed this out ia
unmistakable terms to the High Com-
missioner here and I am sure he will
convey our views to his Government.

oft ek wlfigw : X g @AW
w1 srare AE foar o &% qor ar e e
WY U W A (@ qATE WY ST W
VI W WA § WK ATHA "WE
wfsa v ST Hwe g ?

Shri M. C. Chagia: Certainly, we
will take up this matter in the United
Nations because it is the violation of
the Resolution and we will do what
we can to mobilise public opnion
against what is happeming,

Shri R. Barua (Jorhat): Recently,
there was a Defence Sem:rar in which
18 experts from European countries
participated, May I know whether
the counterparts of India used this
opportunity to project our feelings in
regard to the security risks that the
Asian countries may have as a result
of this new transit base?

Shri M, C. Chagla: | am sorry 1 am
not in a position to say whether this
specific question was discussed at this
Seminar

Shri Chintamani I'saigrahl (Bhu-
baneshwar): May I know whether the
Government of India proposes to
launch a joint protest against thia
move of the British Government with
all the Asian powers concerned? The
Minister said that they are not pur-
chasing the islands for the purpose of
having a foreign base. Are they pur-
chesing these islands for cultivation
thent?
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8kri M. C. Chagla: As I told the
Houge, they claim that the idey is to
give only transit, staging and rtefuel-
lng facilities. They have categori-
cally told us that they do not intend
to use them as muilitary bases,

Shri Chintamani Panigrahi: Is there
any joint protest by Burma and other
countries and, sf -0, 13 our Govern-
ment joining in that protest.

Shri M. C. Chagla: At preseai, we
do not know it because this has just
come to our light. We have taken
action and, if necessary, we will work
together with other countries which
are interested in the Indian Ocean

sit qy fomd  (7iT) e
WEET, WA FRY TN @R mv
37§ fawr avem my

“What the British Government
are proposing o0 do now is to
negotiate the purchas. from some
Byritish planters of three priva-
tely-owned islands... ”

% 7z v wgw g fe fox
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8hri M. C. Chagla: The position is
clear. What the Government can buy
is the free-hold rights. Let us take an
example. If my honfricnd has got
a land in Delhi which is free-hold, he
cannot sell it to Pakistan but he can
sell it to ap individual. He cannot
transfer the sovereignty of that land
That land belongs 10 India and it must
belong to India. All that can be sold
or purchased is the land tenure, free-
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hold or lease-hold. But we are told
by the British Government that there
18 already an agreemeat between them
and the Governments of Seychelles
and Mauritius by which they have
agreed to pay ceriain compensstion.
This is what we are objecting to.
You carinot transfer sovereignty of

the colonial country by paying com-
pensation because you are dismem-
bering the colonial country. But as
regards the private transactions that
15 a different matter.
wt wy ot ¥ o F e

o gk & yom wigw § e arfesh

WY YTEAYE &7 w7 waaw § | w-

iy war AR aEwfoear w
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Wt wq @ W aw T @
ary & ?
Shri M. C. Chagla: They can only
scll the free-hold rights under the
international law, as 1 have under-

stood. They cannot possibly sell the
sovereignty

e O wAIge Wifgmy (¥W1)
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Shri M. C. Chagla: 1 did not say
that we have agreed to the measures
taken by the British. I was only
giving information to the House as to
what the British attitude is. I am not
saying that we have accepted this
attitude, Our position is clear and )
have stated it. I do not know why
my hon. friend must always start his
question with a certain vituperative
expression. What is it I have said
which is not correct?

o ™ whge wfpn : el
fe a7 ww S qw X £ 1 W
e At b
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8hri M. C. Chagla: I think the hon.
Member has forgotten to be courte-
ous and polite.

TxMe T qNET Arfgar : & @@
w3 wedY & Arg firelt W g FF Ay
TE @ AFAT |

Shri M. . Chagla: I object, Sir. It
is most unparliamentary. 1 would
request you to expunge these re-
marks. Is this a parliamentary ex-
pression?

Mr. Speaker: Which one?
Shri M C Chagla: §3 Qg |

o TH wAFE Afgar  aF
gy wa gAr & aifsarsa) ofede
wY qUE | FHOT WA A TR

Mr. Speaker: Whether 1t is parlia-
mentary or not, I wish to say that an
hon. Membc: should not use such a
language apainst another hon. Mem-
ber. It 1s not proper. After all, we
have to respect

Tro TN T Wigar - o ¢
e A #Y far freadel 8@ @ ?

Mr. Speaker: After all, we have to
honour znd respect each other.

To TR WAL Wifgay . fewwdat
ag I ATTEEA TE 1 T &
9 ¥ WY g AVT g @O WA

Mr, Speaker: It is not proper to use
such a language against another hon.
Member. 1 regret veiy much. I
hope the members will not use such
a language  Whether parliamentary
or unparliamentary, they should cer-
tainly not use such a language
against another hon Member.

Shri H. N, Mukerjee (Calcutta North
East): What about certain things
in regard to the Minister to which he
took objection and which happen to
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[Shri H N. Mukerjee)

be on record? Are you going to per-
mit those things to be on record?

Mr. Speaker: My point is this. Even
presuming that it is not unparlia-
mentary, we should not use such a
language. That is what 1 have said.
It is not a question of going into the
technicalities—legal, technical and all

that. We should avoid using such a
language,

Shri H. N. Mukerjee: Certain words
were used which should not have been
used. It was said that the hon, Minis-
ter always tells an untruth. If that is

on the record, the record should be
corrected.

Mr, Speaker: His protest and my
remarks will also be on record.

o TR wAge . . fafre
agay w feewdy sy fagadfew
wgar Wy frwrk g7 B A ?

ot wen fugi @ woddY (FeromgR):
TR FTANTFEE AR
e aforw & fgex & § | wfore
ot aw canfrr 7y & | fafew |
wifcne W wndiar #Y fuffor fafe
it agrf ar o ¥ 1 & ag o
wTgAT § 6 WY WIS FTRT 6 AN
N wwrder W sfor & sEEel,
wraadeq ¥ 5% ¥ Il ? o
avq figz wgraTre & oY 2w 9@ gq §
Fergeer & forg et §, wi §, gt
&, = o Y & ot o el & A ¥
WOTT X T W1 ¥ W W fire WY
fafew qoere & A NE ww o
araefy ?

Shri M. C. Chagia: With regard to
the Independence of Mauritius, the
position is this. The British Govern-
ment have agreed that independence
would be granted six months after
the elections are held. The date of
election has been postponed from time
to time. But as far a3 ¥ know elec-
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tion is going to be held this yem
some time in June or July, and six
months after that, the Unlted King-
dom 13 committed to grant independ-
ence to Mauritius. Ag regards the
Seychelles, it is still g colony of the
United Kingdom, and no further pro-
gress has been made.

With regard to the latter part of
my hon. friend’s question, we shall
certainly try to mobilise public opi-
nion of like-minded countries to see
that these islandg do not in any way
prejudice the security of the countr-
ies bordering on the Indian Ocean or
even lead to friction or tension in the
Indign Ocean which we do not want.

Shri P. K. Deo (Kalahandi): In
view of the continued Chinese atomic
blackmail against India and in view
of the fact that no progress 1s being
made 1n the Disarmament Committee
regarding non-proliferation of nuclear
weapons, especially so far as the
mutual obligationgs between the
nuclear and non-nuclear countries
are concerned, and in view of our
stand that we are not going in for the
manufacture of nuclear weapons, is it
not proper that the Government of
[ndia ang the Government of the
United Kingdom and the Mauritius
sit together and try to find out a
common atomic shield against this
country whose security is being con-
stantly threatened by the Chinese
blackmail?

Shri M, C. Chagia: This is a ques-
tion regarding policy. I have already
placed before the House a statement
on our nuclear policy. 1 do not
think that I can usefully add anything
more to what our policy is with re-
gard to proliferation of nuclear
weapons.

Shri P. K. Deo: All the three could
sit together and try to find out a
commopn defence arrangement,

Mr, Speaker: The hon Minister has
already said that he cannot sdd to
what he has already stated,
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Shri M. C. Chagia: We shall take
all staps to see that our security is
safeguarded ageinst China, This is
a suggestion for action and we shall
certainly consider it.

8hyi M. B. Masanl (Rajkot): Thank
you.

Shri Swell (Autonomous Districts):
In his book, Gandhiji's Emissary, the
late Mr, Sudhir Ghosh reiterated
what he had stated on the floor of the
other House, nameiy that during the
most agonising phase of the Chinese
aggression on our territory, the late
Prime Minister Shri Jawaharlal Nehru
wrote to President Kennedy and re-
quested for 18 squadrons of fighter
vombers. As far as I know, Govern-
ment have not denied this assertion
of the late Mr, Sudhir Ghosh. In
view of this, what we were led to do
during the mortal hour of our nation,
in view of the growing detente bet-
ween the USA and Russia and in
view of the continuing aggressiveness
of China which now possesses nuclear
weaponry, I would like to know what
good it does to our national interest
to raise this hullabaloo about these
bases in the high oceang about which
we cannot do anything in any case,
and whether it would not serve our
interests better to keep silent about
it and get the assurance of protection
of our country against nuclear black-
mail by China.

Mr, Speaker: Shri P. K. Deo also
asked the same question. The Minis-
ter has replied to it.

Shri Vasudevan Nair: An irrelevent
question.

Shri M. R. Masani: A relevant
question,
Shri M. C. Chagia: India has not

been in the habijt in the past, it is not
in the habit now and it will, I hope,
never be in the habit in future, of
not raising its protest when injustice
is done or something is done which
is qpposed to our policy. Our policy
is non-alignment; our
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policy has been the policy of anti-
colonialism. What ig being done to-
day affects our policy of anti-colonia-
lism. This, according to us, is a
perpetuation of colonialism. Since the
days of Bandung, we have subgcribed
to certan principles. We must stand
by them and if somebody violates
those principles, it is the bounden duty
of India to raise a protest.

Shri Swell: My question is not
sbout the policy. I asked: what good
does it do to the national interest to
raise this protest? He has evaded
that question

Mr, Speaker: Exactly the same
question was asked by Shri Deo. The
Minister has given the same answer.

st g wx wama (INEE)
ag o ¥ WY wOzy Y arw § o
T # § wr wgar § fis wr
HTPTT Wt awl ¥ St Wi v #
Y s @ §, Iewr www § o afe
t o o7 aEl W T § g o
Foee Bt wriark wofY ?

Shri M. C. Chagla: The purchase is
not by America; it is by Britain.
America doeg not come in. All that
the British say is that they will give
facilities both to their planes and also
1o American planes. In the past we
have had experience of this that
British professions have not come up
to their performance. All that we
can do for the time being is to ac-
cept their statement that they do aot
propose to use these islands as mili-
tary bases.

Shri Hanumanthaiya (Bangalore):
Does the hon. Minister . .

Mr. Speaker: No. only those who
have given notice can ask questions.

v aware fag (gopT) - woR
¥ 0@ ar W wye o< frar § B ot
¢ vt woht Wit | W Tl o
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Shri M, C. Chagla: 1 strongly repu-
diate this suggestion that we aie
neutral. We are not neutral; we are
non-aligned, and there is all the
difference 1n the world between being
neutral and being non-aligned 1 hope
my hon. friend will realise the dis-
tinction,

Shri Vasudevan Nair: The hon.
Minister has just conveyed some 1n-
formation that he received from the
British Government as far as the
nature of the military bases they wish
io establish 1n these islands iz con-
cerned. 1 should hike to know whe-
ther he has some independent infor-
mation about the type of military
bases they are going to establish in
these islands, and if so, what is that?

Mr, Speaker: I think he explained
1n answer to the first question itself.
Anyway, he may repeat it

Shri M. C. Chagla: Our information
so far is po different from what has
been conveyed to us by the High
Commission here, that they propose
to use these islands for the purpose of
tranait facilities. They are giving a
categurical assurance that they do not
want to convert these islands into
military bases.

Indian Ocean (C.A.)

Shri Indrajit Gupla rose—

Shri D. C. Sharma (Gurdaspur):
Yesterday in the Punjab Assembly....

Mr. Speaker: We are on the call
attention notice now.

Shri Chintamani Panigrahi: The
Pun)ab Assembly has been adjourned
sime die . . .

Shri Indrajit Gupta (Alipore): He
1s an old member. I do not know
what is the matter with han.

Mr. Speaker: He did not know that
we are on the call attention mnotice.
He may ask his question.

Shri Indrajit Gupta: The statement
refers 10 British commitments in
Malaysia, Australia and Hong Kong
and American commitments in the
Far East. 1 think this is only a polite
way of saying SEATO commitments.
May 1 know from the hon. Minister
whether, in the course of these diplo-
matic exchanges with the High Com-
missioner of the United Kingdom, it
was pointed out by om: side that if
transit staging and refuelling facili-
ties to planes are to be given on these
islands, it will obviously necessitate
the sctting up of air fields, because
servicing facilities cannot be given
without air fields being constructed?
Was it pointed out that once these
an fieldg are constructed, they can at
any time be utilised as full-fledged air
bases? Also, did they ask how it is
that, apart from violating the United
Nations resolutions, this matter was
never communicated or discussed with
that happy family known as the Com-
+nonwealth of Nations, o which we
are such an enthusiastic member?

Shri M. C. Chagla: We have pointed
out that even the uses to which they
want to put these islands would vio-
Jate and infringe the resolution of the
United Nations. The British Govern-
ment did communicate to us their deci.
sion as a member of the Common-
wealth and as soon as the decigion was
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communicated Lo us, we protested; we
said that even these limited facilities
might leed to sumething wmore, and
even as it is it constitutes a violation
'They have no right, we have pointed
out to them, to purchase islands and
try to dismember Mauritius and
Seychelles which are still not indepen-
dent countries,

Shri Indrajit Gupta: 1 asked a
npecific question. He can say yes o1
no. Was it pointed out that provid.
ing these facilities to the United
Kingdom and United States planes
would require construction of military
air fields, which can be employed as
air bases at any time. Was this point-
ed out? What reply did they give?

Shri M. C. Chagla: I do not know
whether this specific thing was point-
ed out, but we did point out that it
may ultimately lead to something
more.

Shri Hem Barua (Mangaladai): The
area in which three islands exist that
U.KX. proposes to purchase, is known
as the British Indian Ocean Territory
That is an anachromism, and that
shows how the Indian Ocean has been
membered. Whatever that might be,
may I know, except raising this issue
of the purchase of these islands in the
United Nations organisation platform,
what else our Government can do?
We raige this in the United Nations
because it threatens peace. Besides
that, what can the Government do,
because it is their own territory,
Britain’s own territory, and they are
purchasing these islands from their
own people?

Shri M. C. Chagila: 1 wish my hon.
frieng will tell me what we can do.
I agree we can raise it in the United
Nations.

shri Hem Barua: He is bringing
thig to the United Nations where there
will be endless talk only, and nothing
will emerge out of it. The
nited Nations is a platform for end-
tatks, angd the hon. Minister

i“%
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become a specifalist now in evasive
answers

Shri 8. M, Banerjee (Kanpur):
After these bases are established and
we have taken note of it, I want to
know whether any correspondence has
been addressed to them by the Gov-
arnment of UK *

Shri M, C. Chagla: Yes, Su. We
have reccived a note, 1 said so, tell-
ing us that they are purchasing these
1slands and they have told us the pur-
pose for which they are purchasing.

Shrimati Tarkeshwarl ginha (Barh):
Is this kind of agreement to allow the
freehold of these islands to the British
Government, on the plea that these
settlements were made before India
achieved ful] sovereignty, compatible
with the position of India and Indian
interests? If it conflicts with the
national interests of India, is there
any via media by which it can be
~esolved?

Shri M. C. Chagla: I think the hon,
Member is under some ‘misapprehen-
sion. This proposal to purchase these
islands was entered into after India
became wndependent. The position is
that Mauritius and Seychellesg are not
independent. We are independent.
and our attitude 1s that unless a coun-
try is independent and deliberately
wants to dismember itself, it should
not be done. If we want to give a part
of our country to somebody, it is our
business. Our attitude is that Mauritius
1s not independent, Seychelles is not
independent; it -cannot exercise a
right—which it does not possess—of
dismembering itself. That is why we
are objecting and we are saying you
cannot purchase these islands.

sft wifwre we dewr (wer)
sy W W Wy § s Wy Yo wd
W v O dw % i anld, Wfew
Iw WY qar e wifge fis s oy
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Shri M. C. Chagla: Well, Sir,
will certainly press upon the U.N. to
take strong action. U.K. is a member
of the UN. and I am sure that the
UK. will isten to any directive given
by the U.N.

oft Wiwre we g ;. ww W
TR F® ? war wad g aw ?

it mowEe (@aTgR) ;oW s
AR FAE 5 w7 A W AWy 6
oA F e Iy v §
HQRT T /W X ¥ wrd ?

Shri M. C. Chagla: According to the
note, already agreement has been en-
tered into and compensation has been
fixed. One i1s zheady held as free-
bold by the Crown; with regard to
two they are still negotiating. We
will send the necessary note to the
U.N. and point this out and if some-
thing can be done we will do it.

sft wifere wrer dont : e frely
ey ?

Shri Jy Basn (Diamond
Harbour): I want fo know whether
the Government is inclineq to grant
facilities for recruiting Gurkhas for
the British Army. Are there not
many recruiting camps and transit
camps in gnd around Indial....(In-
terruptions),
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Mr. Speaker: We are discussing
about the islandg in Indian Ocean but
you are talking about Gurkhas. M
the Minister can reply he may but
this is not relevant.

Shri M. C. Chagia: If the hon. Mem-
ber puts down a separate question, I
will gnswer it. I have not the
figures now, apart from the fact that
it does not arise out of this question.

12.38 hrs.
RE, SITUATION IN PUNJAB
Mr. Speaker: Papers laid.

it erdie fag (Qgaw) - www
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wA X maAdE A fede w3 famr &
Iq ARz W feafuw fisqr wdx
T HYT | A I femmA wd §
Mr. Speaker: You cannot ralise any

question like this. Please give notice
and 1 will consider it.

Shri Ram Kishen Gupta (Hisgar):
The Assembly has been adjourned
sine die this morning.

Mr. Speaker: Every day you will
have dozens of questions raised like
this I am telling you this. 1t is
dangerous. I do not want to allow it
now.

Shri Triguna Sen.

Shri Ram Kishen Gupta: S8ir, a
situation has arisen in Punjab where
the Assembly has adjourned sine die.

Shri Buta Singh (Rupar): There is
no government in Punjab.

Several hon. Membera rose—

Shri Bata Singh: The constitutional
machinery has failed in Punjab.

Mz, Speaker: Order, oxder. What
is thig indiscipline? I do not allow
this,



